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The Banking Companies (Audit) Bill,
1995

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, 1 Qeg to move for
leave to introduce a Bill te provide for
the auditing of accounts of Banking
Companies by an independent authority
and for matters connected therewith or
incidental thereto.

The question was put and the motion
was adopted.

SHRI GURUDAS DAS FUPTA: Sir,
I introduce the Bill.

The declaration of assets and liabilities by

Ministers and Members of Legislature and

Office Bearers of Political Parties Bill,
1995

SHRI GURUDAS DAS GUPTA |

(West Béengal): Sir, I beg to move for
leave to introduce a Bill to provide for
the declaration of assets and liabilities by
Ministers, Members of Parliament and
Members of State Legislatures and Office
Bearers of the recognised political parties
and their family members and for matters
connected therewith or inicdental thereto.

The question--was pui and the motion
was adopted.

SHRI GURUDAS D AS GUPTA: Sir,
I introduce the Bill.

The Private Schools (Regulation) Bill,
1995

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I beg to move for
leave to introduce a Bill to regulate the
functioning of Private Schools including
conditions of services of the teachers and
for matters connected thefewith or
incidental thereto.

The gquestion was put and the motion
was adopted.

SHRI GURUDAS DAS GUPTA: Sir,
I introduce the Bill.
The Indecent Representation of Women
(Prohibition) Amendment Bill, 1995

MISsS SAROIJ KHAPARDE
(Maharashtra): Sir, I beg to move for
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leave to introduce 2 Bill further to amend
the Indecent Representation of Women
(Prohibition) Act, 1986.

The question was put and the motion
was adopted.

MISS SAROJ KHAPARDE: Sir, I
introduce the Bill.

The reservation of posts for Women in
Government Services Bill, 1994—Contd.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): We will now
take up the further consideration of ihe
Reservation of Posts for Women in
~Government Services Bill, 1994, moved
by Shrimati Veena Verma on 4th August,
1995. Shri Sangh Priya Gautam 1o initiate
the discussion.
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SHRI R. MARGABANDU (Tamil

Nadu): There is no English translation,
Sir. ‘
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SHRI SANGH PRIYA GAUTAM:
Sir, he says that there is no English
translation.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): You must be
getting it, Mr. Margabandu. Are you not
hearing the English translation?

SHRI R. MARGABANDU: No, Sir.
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I think we are not having the English
translation.
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THE VICE-CHAIRMAN
SATISH AGARWAL): No.

SHRiI SANGH PRIYA GAUTAM: I
am very SOITy.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mrs. Alva also is
complaining that there is no English
translation.

SHRI SANGH PRIYA GAUTAM:
Should I stop or continue?

THE ViCE-CHAIRMAN
SATISH AGARWAL): You
continue.

SHRI] SANGH PRIYA GAUTAM:
Can she follow Hindi?

SHRI VICE-CHAIRMAN (SHRI
SATISH AGARWAL): That is a
different matter.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): Yes, ] ean.
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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI BASA-
VA RAJESHWARI): Sir, the English
translation is not coming.

. THE VICE-CHAIRMAN (SHRI] SAT-
ISH AGARWAL): It has been reported
to me that there is some technical fault.
So, the English translation is not coming.

SHRIMATI BASAVA  RAJESH-
WARI: How can 1 note down the points?

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): What do we do then?
What is your suggestion?

SHRI SANGH PRIYA GAUTAM:
Then, adjourn the House till Monday.

am @ ot R sk wcaiw ot ¥

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Members have seri-
ous complaints. :

SHRI SANGH PRIYA GAUTAM:
That problem will continue until and

unless this technical fault is repaired.
...(Interruptions)

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): The English transla-
tion is not available.

SHRI SANGH PRIYA GAUTAM:
Should I continue, Sir?

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Speak in English
then.
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SHRI V. NARAYANASAMY
(PONDICHERRY): Sir, I would like to
know whether he will go to his house
today or not.

sirrelt i ZrE: amg A Al & feg Y
g R

sl W oveeT: wga T A W ¥ wn
1 B weem A &)

sft Ta-gme smgEfa: AST R E R
A owdm e oA H @ o owR W@ &
g wg @ § R ¥ 9w el ¥ dedow
A H www g W AW o Tw ¥ Bw ¥ 3
e Geht A T A = @ AR ¥ sk
Wz # v W W A T wwd A ¥
TR AR A S T gum g o @ o @ ¥

g | W AR o g Y war fF 9w o9 ¥ W=

¥ e o R oo | )

STy (st wellyr amETR): s
g @ of w wigelt F?

sﬁmﬂ_{ao aeatferan: A€, &+ foeh
It # e wE @ R P g BF o S o
A oTm G @ W@ R (mEam)

T T @ o, & a9 S @ Ff R oam
AT = sa R A € war FiE et W
% 85 Wl A WA F T — 6 3MuF a=
o Tl o W A ¥ A I I9F ffra
T B S Ud N A §IN A @A
- =@ &) SR S Ta W = g3 W @ 9%
o i) 98 @R = dWR @ e ® @
e B area T faerdt sk & wmr 21 @w
FF Vg 3 wWwr few @ S9N I &
At 3 g ¥ 3T W e R 1 A A gedl
¥ o oW ¥ A Y wed R Be A werrEd
e A0 TR | T I ¥ & g ¥
A W W ¥

sl Wi atem: @ fiftwer 3
¥ 3 St ¥ Y =S W S|

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Mr. Ahluwalia,
it seems that you have come fully pre-
pared.
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SHRI V. NARAYANASAMY: He has
come prepared even not to go back to his
house today.

ot TRe GRe e a freed e
2 s T W e

T o ¥ oIk v W ) yefie o we
@ ¥ ¥ TR AR }, 3@ T R BR A=
forR Wl @1 araey =fee ) e arcaea s
¥ 3 W W 9r ke W F AHa Wfky, 9=
58 gae Isw it Jar T g den ¥, W
FEdl 8, 4 I FR @ o w@ie g Ff JR
N ¥ g T | WE U F THER W WS
W @ §) o W S = S @ wW R/
eI W R EHE IR E ¥ ek
oferal S R R L....... (STAEF) :

st wrde o  WE-EW, TER

st T URe SgeaEtteran: A SR SR
¥ siguR, weed, ¥ a8 N dvrgEd aFa §,
vpEfenfert v §, wiffs siErl 3 weufiol

A %, T @ # etk wEar g, s #

G s A SR T § ol e aw ¥ @
fr o¥ & A Tal ST @ A TE T TSR 2,
G W oawd AFH 96T W A9 A, owH
e <y B QU TEA WEd R 1 ... =S

lam)

st Oz atemT: S Ofgen e
4R D ... (FTHEAR) TH 3T @ ot
aF B T R (HEEE) What is he

talking? (Interruptions). There must be
some limitation. This is not a subject
..... (Interruptions). 1 am sorry. This sub-
ject is being treated as if it is some kind
of a joke or some kind of a...... (Interrup-
tions). T am sorry. 1 take very serious
objection to the remark which has been
made in the House. (Interruptions). This
is not the culture of the Congress. (Inter-

" ruptions). 1 think some amount of seri- .
" pusness and respect should be shown for

women in this House which is the House

" of Elders. 1 take very serious objection to

the remark which has been made in the
House.
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SHRIMATI MIRA DAS (ORISSA): It
is a very serious issue. (Interruptions).

st st AR wig: ¥ @@ wfafear

SHRIMATI MARGARET ALVA:
.What is this? I am sorry. I am not going
to pilot this Bill. (Interruptions).

st q@- q@e swgEfeen: o afew Wi,
AR Y A€ o T ! I9F forg SRS
Fafter R 1. (SEuE)

SHRIMATI "MARGARET ALVA:
This is not the way.

st e TR ImEEtaAr:  IEWEE

. SHRIMATI MIRA DAS: It has be-
come a laughing-stock.

st qwe u@e swearferan: «n tuaatefert
T T &, Wurged wen avw €, SR

we ™ oas . (aaR) A9
NegeA e W% a9 oW Im § WA
R L........ (SaEar)

SHRIMATI MARGARET ALVA:
Sir,....... (Interruptions). 1f this is the at-
titude, i will not pilot this Bill. (Interrup-
tions). T am leaving the House. Let the
members........ (Interruptions). 1 am going

from the House. I am not prepared to_

pilot this Bill. Shrimati Veena Verma is
not here. I am not prepared to pilot this
Bill. (Interruptions). 1 am leaving the
House. (Interruptions).

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): 1 would request
Shri Ahluwalia not to create unnecessary
heat in the House.

off TR-TRe et ITawery WEky,
# 3 W T W o IER G A IR R
3% T QY R R oafiai=d ¥ @ &
e W= m-

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): I am not saying,
it is unparliamentary. But, it has hurt
some lady - Members of the House.
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Shrimati Margaret Alva has taken a very
strong objection to it. Please don’t annoy
the lady Members.

SHRI S.S. AHLUWALIA: 1 am not

annoying anybody. What 1 am saying is
# ot wvivElt =y owEifeh wwen ¥,
Ywafonferh Trpar §, dvraadt wape §
oftfr el o weatioff Wy §) *=n
s ¥? fR ot A g W W R W
i ol ciw W W o= {, W
piivroeh & swEy fsar & TeRT W # 1
A sa% = §, B W@ <he T ww S -
ama TR o ® (=)

shmeht WU T WA Fw A R S
fn o @ e &) o (=EaF) 3

vt W T@: RS ¢ W
(TEa) Tk-fag DFr @ S R
(SaaH)

Woman is not a Commodity. (Interrup-
tions).

s TR TRe I § wEh gt @
TR IGH WS W e A W T At
#N? N SEEE TR IR WK w0
oo maa) § Sl wivell ¥ Ay ¥ ww
W ... (STEER) S AR enioeR
g (Haum)

It is not a joke. These are all Sanskrit
words .......(Interruptions).....

sft da B em: sgwaw &, ST
sie S | A aa W AT d W =
¥ w o nR afeqe ol o SR
et wh ¥

st Teegme gy IR w9 R, A
R @em ¥ whw wh R

SHRIMATI BASAVA  RAJESH-
WARI: Do you mean to say that if they
go to work, they will have no love and
affection for their
children?...... (Interruptions)..
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SHRI S.S. AHLUWAILIA: I am
talking about the PTA meeting. I am not
accusing you..... (Interruptions)....... of not
having love and afiection. I have got a
full right to express my views, What 1
gathered in the PTA meeting 1 have
explained......... (Interruptions)....

Iy HER, W HEEw E e § g
g ¥ e @ ¥ I ofew @¥m sk
wSffRfea faym @t 5= ¥, aw M FER W
T | TR B A s A T SAem ¥ i
o Hfgen FEAD F WY uE Qew sifieed
TR A E, A A W A g ek
& W R R e TR el W v W ww
w2 ... (EgF) ... W @ s d
& w g w1, iR W iR Gt W e
T TSy e AE =Smed ... (Zragm)

W weneER omth (Rwr): Iway
nelEE, T H VWA | A WA W wenE |
R ot am N oo AF IR
}w @ w9 aRar e = o w® ¥
....... (FEQH)...... S "9 F 3 @, der S

o)) s e Mg M
Dppn Yipunitm LI 24T 220
Flt B ALK g L

e /
-u'—‘q),:!«,v!' =l Z ~ e S
. u— . » /
C)?o-. u—-b/j/‘--._o:(l‘&)/l

—_— _ !
MQL’&){{-{/)U‘:

S waume omEERTN: s W W
JHar @, o Hu wEwa?
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SHRI V. . NARAYANASAMY

(PONDICHERRY): Sir, I am on a point
of order ....... (Interruptions)......

SHRI S.S. AHLUWALIA : In Private
Member’s Bill discussion there is no point
of order ....... (Interruptions).....

SHRI V. NARAYANASAMY: Sir
the Bill was moved by Smt. Veena
Verma. It is a Private Member’s Bill that
,has been 1aken up for discussion. The
Member who moved the Bill is not in the
House. No permission was granted by the
Chair to‘the effect that the Bill could be
taken up for discussion in the absence of.
the Member. FThe member is not there to
reply to the questions raised by other
Members. It is only after the Member
replies that the Minister gets the right to
reply. So, my submission is that since the
Member is not present, this Bill cannot
be taken up for discussion.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL)}: So far as the
discussion on the Bill is concerned, it is
not essential under the rules for the
Member moving the Bill to be present in
the House. Once the Bil} is moved in the
House and it is under discussion, it
becomes the property of the House. So,
the House is competent to discuss the
matter further. This discussion is valid
and your pcint of order is hereby ruled
out. Mr. Ahluwalia, kindly conclude.
Don’t generate more heat.

st TRouwe wgEfeEr: W @ “fem
o’ W@ ¢ aE ) fom wfiW A @ R
dwn & fag @ ¥ sywag wREw, W wE
i ¥ gezan, dofa o wfm & wee & Rl
% § 3k 7 Tw ? fF T R A e
fafresaiTm & 18 @ e Q T@ # @ o 3
e 78 T S B, % TR W # awd R,
a® T W A Toa 1 @R 3| W TR F
@ T § s ¥ ST 9 T8 WA % 3
aRR & 3w N goEa. W w6 ) i @

f HRO &, TR @ AEE TOEE W oI W, TR



317

Private Member’s

AR TN B 2 R, A AR WY sl
T A, RgEA # g oM A 3k gew
&R SaERE @ A @ I Y, W3 = F v
shar A ot T A o A Sk T A 9 Ko
e fF Aoh S @ o FY S0 ek ar
R W o A g @ s w) e
e 3 F W ang aww fe I 9w
&, okedl & g R W e e R
¢ afF 3% weg@ @i »

Iy wEd, a® 98 @ g€ viww
TN ¥ Y aw v o & oW
e STan o1, 3HF N9 Nt & @ HRO 01 fR
& W 9%y A 5wl S = owdn @ e
T = A 5 w8 S F WY TR R
& 78 9wy ¥ fr aa% ded ¥ e dmn
9o, oo 98 ARl ¥ IR 9 98 3, W
T A AR AR R R W g A a@
AN o uEwm ¥ sk Sm uyw wEREE
THREFN H T GO W A @ q 9 P
o ¥ w2, e I ¥ R e wy o
e Al I FAU o, HAA, W W aqW W
TREMRIP IR A AR sk @
A W W YR ¥ | T S Y R W
um waE ¥

I HeleR, ¥ G% Hrem & o o
T FE W B 9ES & IR F Am
R qgd AN 7 e WA, IS I we
&7 3 s R we F mEm B W@ | W
LA ECELE R R R TR
W W AR B I S W R RO w
T dfom aE S 3, o B wme 2, W
e W owife T O, I wEH ¥ Iy
ae-g=lf W Tt ¥ o W N I ek B,
IR TS G O T SR | SR TR
W owEl gAY T R g e
3gE yrE S 15 wiaew. sggfae sl ¥ fag
sREo }, Sud 30 wfawd YR wfa @
ofeenstl # vg-fraER % FNE SRy 3R
IR 39 15 e ¥ § I St 7.5 wfawa
o Igfaa S & A oRem W R,
Fa q g ORIk A #)
wa ¥ fedt i B B smafa 3 @h) S
€ 27 WY W AR ool @ R,

[RAJYA SABHA]

¥

Bills 318
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Rt B At 2afa =l 9ol g arR 9@ 30
g Ned @ @ Fe el # 70 e &
AT A A @Y, M R R Y
e o o % o, o o & o, W Resl &
e, & et % R 3l smew R s 9
g & 100 Wrem ¥ o S =er smen ) M
W TR W e, e WRh wwe e
AT W Deaw AW q@ T ad R

SHRIMATI MIRA DAS: Mr. Vice-
Chairman, Sir, 30% reservation in
Government jobs is already there. in
Orissa. There is no problem there.
Evervthing is all right there. Why are you
knowingly creating a probiem and saying
that it will create socio-economic
problems?

SHRI S. S. AHLUWALIA: What is

| the total percentage of reservation there?

SHRIMATI MIRA DAS: There is
30% reservation for women in
Government jobs.

SHRI S$.S. AHLUWALIA: What is
the total percentage of reservation there?
is it 110%7?

SHRIMATI MIRA DAS: What do
you mean by that?

T o wods gclie A v R, ¥R 30 WHE
RodyA 8, andt ¥ = ) 9@ @ v E R
T |

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL) Shriamti Mira
Das, you are the next speaker. You take
your seat.

SHRIMATI MIRA DAS: . He

is

" knowingly instigating that there will be

such and such things.

THE  VICE-CHAIRMAN  (SHRI
SATISH AGARWAIL): Don’t get
instigated right now. You are the next
speaker. You get instigated then.

sht vy i e e R S T A S}
g ¥ 30 W #few ... (mEER)....
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st wr. ww.  wwgEfemn: ST
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HYH AT T oW T § B a9 aIRem
¥ o gy | 9 Sen ¥, aER W W Ime,
F § Fw o XYL 9=EE |

Iqaweyy  (sft weiten, atmEE): A
U TR | T W W o @ el st
A Ao wAT 9o ¥Q WA X W A W |

THE MINISTER OF STATE IN THE

MINISTRY OF HUMAN RESOURCE

DEVELOPMENT (DEPARTMENT OF
WOMEN AND CHILD DEVELOP-
MENT) [SMT. BASAVA RAIJESH-
WARI): We want that women should be
in the mainstream. (Interruptions)

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): Have you finished
Mr. Ahluwalia? (Interruption) Now Smt.
Mira Das.

SHRIMATI MIRA DAS: Thank you,
Vice-Chairman, Sir. I must congratulate
my colleague, Smt. Veena Verma, for
bringing in this Private Member’s Bill
which seeks to address one of the prob-
lems of women in our society. In spite of
the fact that the male-female ratio of the
country’s popuiation is more or less 59:50
and in some States the ffmale population
ratio exceeds male ratio, the society still
remains male-dominated. The head of the
family is always the male member. The
male child is the most sought after by the
famly. Education, health and status of a
female child are always compromised. A
daughter is considered a liability. And, -
hence, social evils, almost bordering on
criminality like sati, child marriage, pros-
titution, pclygamy, marriage of minors,
Devadasi system, etc. still exist in our so-
called civilised society. And men like
Ahluwalia are still there! (Interruptions)
There are so many Ahluwalia’s in our
society. He is one example.

Sir, it will be improper on my part to
say that the Government has done abso-
lutely nothing to redress the grievances of
women. There is no shortage of laws to
improve the status of women in India and
bringing it on a par with that of men. But
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the condition of women is still not satis-
factory.

SHRIMATI BASAVA  RAIJESH-
WARI: Have we not reserved 1/3rd seats
for women in the local bodies, Madam?
(Interruptions) . Even the Deputy Chair-
man is a woman. But you say that the
Government has not done anything. We
have taken so many measures; you must
know that.

SHRIMATI MIRA DAS: Still it is
lacking, and we want something more.

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWALY}): Hon. Minister, you
are going to reply to the debate. Don’t
join issue with anyone in between.

SHRIMATI MIRA DAS: This is my
realisation. But when the condition of
men is *not satisfactory, you can imagine
how bad the condition of women is. This
problem is so huge that it could only be
solved if the Government takes this up
on a priority basis. I am not happy with
the condition of men in the society. More
than women, men should be educated
aboat the predjcament &f women in the
society. Government alone cannot do ev-
erything to improve the lot of women; I
admit that. There are voluntary organisa-
tions and they are working in the social
sphere. They should take care of improv-
ing the condition of women ir. this coun-
try and they should be involved to do a
lot in this area. After 49 years of Inde-
rendence, with so many pieces of legisla-
tion, condition of women has not im-
proved and still it is not improving. This
should make our leaders think in terms of
making a thorough review. Madam, I tell
you, you must make a review and see
whether; after giving 30 per cent reserva-
tion in Zila Parishads and local bodies
the status of women is improving. Unless
you make a review, unless you know the
real condition, you cannot say that after
reservations the status has already im-
proved. A thorough review of all the
relevant laws should be made and modifi-
cations should be made to provide the
laws with teeth in order to achieve this
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goal. The bill brought in by my friena,
Mrs. Veena Verma gains all the more in
importance, although it lacks in certain
respects, in the background of the forth-
coming World Conference on Women in
Beijing. It has been. the practice with the
Government right from the Nehru era to
give some sort of reservation to the
weaker and backward sections of the
society. I think this logic applies to most
of the Indian women also who are back-
ward, illiterate, weak in every respect. 1
wonder why the Government cannot see
reason and bring forward a Government
Bill to this effect in order to achieve this
purpose. Sir, the National Commission
for Women was set up with the noble -
objective of looking into the problems of
women in the society. The Commission is
doing an excellent work. The Commis-
sion is sending sensible and extremely
valuable recommendations to the
Government from time to time after
making an in-depth study of the problems
of women. The Government would only
indulge in hypocracy if the recommenda-
tions of the National Commission for
Women are not properly reviewed. There
are certain important recommendations
like the one reserving at least 30 per cent
of jobs for women in the Government
sector. In my opinion, keeping in view
the population ratio, 50 per cent of jobs
should be reserved for women. I do not
find Shri Ahluwalia here now to oppose
me. But, unfortunately, at present the
percentage of women in Government jobs
is as low as 4 to 5 per cent. In spite of a
very low literacy rate among women, the
Government has not been able to provide
hundred per cent employment to those
women who are educated at the moment.
A UNDP report has alrecady mooted
50:50 job proposal for women and men in
various sectors according to their popula-
tion.

Sir, I urge upon the* Government to
announce a time-bound programme in
order to achieve this objective. Article
15--sub-clauses (3) and (4)—provides for
making special provisions for womgn’s
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development. Sir, the Supreme Court, in
its recent verdict, disallowed reservation
exceeding 50 per cent. In mv view, this
- verdict of the Supreme Court does not
apply to the reservation of women be-
. cause women do not form an additional

category, and they constitute a sub-categ- -

ory within every category of citizens. So,
in my opinion, in order to implement the
provisions of the Constiftution, necessary
amendments should be made in the Act,
and reservation should be provided to
women in jobs. It is relevant to note that
less than 5 per cent in Class-IV jobs, 15
per cent in clerical cadres, and 7 per cent
in Class-I and 5 per cent in Class-II are
held by women. The less said the better
about the public sector. The provisions of
the Act should be amended so that the
private sector is also brought under the
purview of reservation of jobs for
women.

Sir, apartment from reservation in jobs,
a lot is required to be done in order to
educate women. More emphasis should
be laid on women’s education. Steps
should be taken to reduce the high drop-
out rate of girl child in the primary and
secondary levels in schools. I am glad
that the Defence Services have opened
their gates for women. Still, the energies,
strength and potential of women have not
been fully utilised. The Government
should come forward to rectify this imba-
lance and enable women to realise their
full potential so that, through them, the
society can benefit in its growth and
development.

Sir, necessary provisions should be

made in the Constitution so that this

reservation could be extended to different
State Legislatures and Zilla Parishads and
Panchayat Raj institutions. Of course, it
is already there in the Panchayat Raj
institutions. I am glad to say that other
State Governments should take the inspi-
ration from Biju Patnaik, who as the
Chief Minister .of Orissa, had already
reserved 30 per cent of Government jobs
for women. Thank you, Sir.
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SHRI V. NARAYANASAMY (Pon-
dicherry): Mr. Vice-Chairman, Sir, I as I
was listening to the speeches made by the
hon. Members of this House on the-
Reservation of Posts for Women . in
Government Services Bill, 1995, piloted
by our hon. Member, Shrimati Veena
Verma, I felt that the debate on the Bill
was not serious and, therefore, I thought
1 should participate in the discussion on
this Bill.

Sir, it is a soul-searching question, and
women in our society are neglected. Sir,
we find that in the male-dominated socie-
ty, women are being treated as mere
servants to take care of children and
prepare food. ‘

They are still temaining in the villages.
When you go to the villages, you find
that the womenfolk are not being given
the proper place, in the society which they
deserve. In some of the villages, we find
that the women do not know the outside
world. They know their husband, their
children and their family members. Bey-
ond that, they do not know anything.

Today, when we are giving reservation
to women in the Panchayati Raj and
Nagar Palika institutions, we should also
give them equal opportunities in the mat-
ter of employment in Government ser-
vices. -

Sir, in the Western world, women are
given their due place. They take up jobs.
Women'’s share in employment is fifty per
cent and they contribute to the national
development. Take the case of Chira,
our neighbouring country. There, both
the husband and wife go to work. They
contribute to the income of the family.
They take care of their children. They
live happily.

In India, we had certain customs in
those days. Because of the customs that
we there—I am not blaming anybody-
—and the conventions which were pre-
vailing, the womenfolk were not allowed
to come out of the House. They were not
allowed to read. They were not allowed
to take up employment. The women were



325 Private Member's
not allowed to mingle with the other
people in the society. But those days are
gone.

Today, when the women claim equal
rights as those enjoyed by men, which
has been enshrined in Constitution, they

[RAJYA SABHA]

should also be given due respect. We

find, nowadays, that the women’s organ-
isations are very vocal and they have
been agitating. Whenever atrocities are
committed on women, these organisations
raise their voice. Sir; one ore two days
back, I saw a news item. In Madhya
Pradesh, a woman was murdered and the
body was thrown into water for the
crocodiles té eat. This is quite unfortu-
nate. This is the kind of thing happening.
Last month, wé had the Naina Sahni
murder case in Delhi. So many brutal
killings of women are taking place. Such
things are happening because women is
the weaker sex. They are the weaker
section of the society. In such a kind of
society, until and unless women are given
equal " status—politically, economically,
and in the administrative field—it would
be very difficult for any country to de-
velop.

We see in the Western world that
women support themselves. They also
support their family with their income.
Why should we not do it in India? We
have a large potential. A women can be a
better entrepreneur. A woman can do a
job better and sincerely. A woman would
be able to handle even sophisticated tech-
nology. Therefore, why should we not
use their potential? Why should we not
give them opportunities? Today, you can-
not say that a woman’s duty is only to
take care of her children and cook food
in the house. THese days are gone. When
our women are prepared to compete with
the male members of the society, we
should encourage them. We should give
them equal opportunities.

Sir, what is the position of women in
Government services? What is the posi-
tion of women in the 1.A.S? How many
women I.A._S. officers are there? This is
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because we have not given them equal
opportunities. Our customs and conven-
tions did not allow them to take up
higher education’ and then compete for
the 1.A:S. On the contrary, when a girl
child studies up to the eighth standard,
she is stopped from going to school. Why
is it so? This is because of the thinking
that a girl child is a burden or the family.
The parents believe in the convention
that the daughter should be given in
marriage; that is all. If reservation is
provided on the basis of a Constitutional
amendment, if a Constitutional guarantee
is given to it, why would not the women
members of the society study and com-
pete with men? Take the case of Joint
Secretaries in the administration. 1 hardly
find one or two women Joint Secretaries
at the Centre and in the States. They are
going in only for clerical jobs. Why
should they not become important per-
sonalities in the country?

4,00 p.M.

Sir, our women pilots are very success-
ful. And women make better police than
men in this country. So, why should we
not give them the opportunity? I am very
confident that in a country like India
where-a large potential is available and
womenfolk are prepared to work, they
will get the opportunities.

Let us go to the factories. Who are
working sincerely therc? The men are not
working sincerely. The womenfolk are
working very sincerely and they are giv—
ing better production and producitivity.
So, why not give them the opportunity?

Let the Government of India introduce
a scheme, first in the public sector under-
takings. The hon. Minisicr is here and
she should fight with the concerned
Ministry for the purpose of cetting rep-
resentation for women in the public sec-
tor undertakings. And women should be
given representation by the Government
in class I officers’ posts.
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Yog want to given them political power
only in Nagar Palikas and Panchayats.
You should do it in the Assemblics and
also in Parliament. Also you should give
representation to women in Government
cxp.loymcm. Why should we neglect them
as if they are not capable of working?i

Sir, 1 find a very stange argument in
this House that we should pray to them
arc our matas and all that but we will not
give them the power to rule this country.
Indira Gandhi was a Prime Minister of
this country and she was the most suc-
cessful Prime Minister in the world. If the
opportunity is given to them, they will
definietly rule this country and them will
dcfinitcly take very good decisions. They
will be forerunners in the society and
they will be ablve to contribute a lot for
the devclopment of this country. There-
fore, thc argument put forth by some of
my collecagucs here in this august House
denigrating womcen is quite unfortunate. I
felt very sad and that is why 1 had to
participate in the discussion. We should
give women equal rights. We should not

treat them as slaves. Those days have
gone. Womcn are now ri§i11g and they
are questioning the authority of the hus-
band when the husband goes wrong.

SHRI NILOTPAL BASU (WEST
BENGAL): Sir, may I ask a question?

THE VICE-CHAIRMAN (SHRI SAT-
ISH AGARWAL): If it is relevant.

SHRI NILOTPAL BASU: He is argu-
ing very well for the whole thing. I have
just a suggestion. So far as the speakers’
list of the Congress Party is concerned, 1
would like {0 know whether Mr. Naray-
anasamy will concede 1/3 reservation for
women in this House also.

SHRI V. NARAYANASAMY: Sir, as
a far as this House is concerned, the
House is in your hands, as a Presiding
Officer. Whatever decision you take, we
will agree.

[17 AUG.

1995] Bills 328

SHRI NILOTPAL BASU: No. From
the Congress Party, I want to know
whether 1/3 reservation for women will
be there or not.

SHRI V. NARAYANASAMY: If the
hon. Members want to speak, they can.

SHRI NILOTPAL BASU: When the
Congress Party fields its speakers, will
173 reservation be there or not? That
means cutting down on your speeches.
But, in principle, do you agree or not?

I

SHRI V. NARAYANASAMY: If the

hon. Members like to speak, I won’t
stand in the way.

Sir, whether it is skilled labour or
unskilled labour, today women are work-
ing sincerely in the agricultural field. We
say that our farmers are the gods of this
country. It is not the farmers alone. Their
family members, especially the women-
folk, also work in the field.

Sir, I went to Manipur, a very remotc
corner of this country. There I found that
women were working sincerely in the
fields while the menfolk were sitting at
home and enjoying their life. 1 went to
several parts of this country. Women
were working in the agricultural fields.
Even in U.P. it is like this. And the men
are threatening their wives and getting
food f{rom them. ...(Interruptions)...
Therefore, Sir, let us not underestimate
women.

Sir, when in the Constitution we have
said that we will give women equal op-
portunities, it should be done in letter
and spirit. The Government of India
should implement it. The hon. Minister
has been fighting for women’s cause. And
Mrs. Margaret Alva also should be here.
Both of them should assure in this
House, yes, we are going to give 30 per
cent reservation for women in Govern-
ment services, whether it is the Central
Government or the State Governments.

You make a beginning with the
public sector undertakings first. The
Government of India should start
with the public sector undertakings
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first, then come to Government services,
then at the State level and the at the
level of the local bodies. Merely saying
that we are fighting for women’s cause
will not serve any purpsoe. You do it in
fight earnest and we are prepared to
support you. Bring a legislation and we
are prepared to support you in this
august body.

When the Bill is brought by the
Member, don’t tell the Member, “You
withdraw the Bill and the Government
will bring suitable legislation.” Therefore,
Sir, very serious consideration should be
given to this Bill.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): That is generally
the fate of every Private Member’s Bill.

SHRI V. NARAYANASAMY: The
Ministers are fighting. When we are
supporting them, they shoudl fight for the
cause of women. Therefore. I am telling
the hon. Minsiter to say that they are
accepting it. We are prpeared to support
you on this matter. This is a very
improtant Bill. The hon. Minister should
agree to this and it should be passed by
this House.

Thank you.

SHRI RAMACHANDRAN PILLAI
(KERALA): Mr. Vice-Chairman, Sir, I
support the spirit of this Bill. 1
congratulate Shrimati Veena Verma for
piloting this Bill. She has brought an
important social problem into focus.

But, I don’t agree with the pravisions
of this Bill. I don’t think that the
provisions of the present Bill can find a
solution to the issue of ineguality. It is a
fact that women do not enjoy equal status
in the present socieiy. They are
discuriminated against. They are
exploited. They are oppressed. How to
find a solution to this problem? Can
reservation alone find a solution to this
problem? I don’t think so. It can be a
palliative for finding a solution to some
of the problems. What is the reason for
this inequal status of women in our
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solciety? What is the reason for their
exploitation? What is the reason for their
oppression? When did it start? How can
we find a Zpolution to the problem of
inequality of st&tus? These are the basic
issues that. we should discuss, and we
should try to" find a comprehensive
solution to all the problems that we face.

If you look ‘at the past according to me
at the beginning of the human society,
there was no inequality. Men and women

- were equal. They had an equal status.

They excrcised their rights equally in the
society.

[THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI) IN THE
CHAIR]

But, in the subsequent phase of human
history women lost their equality. They
were ‘exploited. They were oppressed.
When was it? What was the reasen? 1
don’t want to go into the whole history of
human society.

If you look at these problems you can
see that it was the origin of private
property that divided the society, that
caused the unequal status of women in
our society, that made them unequal. For
the sake of private property, for making
use of private property, women were
exploited and oppressed.

Also, in our socicty, our tradition-
bound obscurantist custagns and practices
also keep women ynequal in stauts,
exploit them and oppress them. In the
present society, we can see that capitalist
production relations are developing.
These capitalist production relations are
further dividing the society. These
capitalist production relations also cannot
find a solution to the problem of
inequality in our society. It is considering
women as a commodity. It is molesing
their rights, and it is abusing them in
whatever way the predominating class
likes. So it is not an easy issue. It is a
very very important social issue.

We have to approach this question in
thiw whole background of what happens
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in our society. If we look at our property
laws, we will find many examples of this
sort of male domination. You will find
many examples of pushing women into an
unequal status. So, to find a solution to
this problem, an examination. of the
whole of our property laws is required.
Even in the ease of giving partas in
respect of surplus land, Goverenment
land, and forest land without the green
cover, they are given only to the male.
Even the Urnited Nations referred to this
particular aspect and recommended when
pattas are to be issued, they should be
issued not only to the man, but also to
the woman and wherever possible to
issue joint paras. So, for securing an
equal status property right is an
improtant factor. So, the Government
should consider this particular aspect.

Secondly, there are lost of differences
it our marriage laws, divorce laws and
personal  laws. Different  religions
approach this question differently. There
also we can see that equal rights are not
given to women. In order to give equal
status to women we have to examine all
these laws. We will not be able to find a
solution to this problem just by giving’
them job reservations. Withoput building
up the social infrastructure, these
reservations also cannot ensure equality
to women. They are to be given
educational opportunities and there
should be a genuine implementation of
land reforms, the class and caste ridden
society following old practices is mainly

respeonsible for robbing the women of
their rights. Unless we break these

traditional customs and old practices, we -

cannot give them an equal status. The
land reforms could be implemented only
in those States where the peasant
movement is strong, where the women’s
movement is strong. There we see not
only these land reforms have helped us in
increasing productivity and production,
but have made radical changes having fd
social and political dimensions.

It gave people the
confidence and also

and
social

courage
the
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infrastructure to exercise their democratic
rights. There the women are enjoying
their rights and they are asserting their
rights. When we talk of reservation in
jobs for women, we have to address
ourselves to this basic problem of genuine
implementation of land reforms. Now,
the Government have stopped ‘even
talking about land reforms. Recently; 1
remember, our Rural Development
Minister referred to the importance of
land reforms at a meeting in Hyderabad.
1 am very glad about it. But our
Agriculture Minister shuts his eyes when
we raise the issue of genuine land
reforms. I do not want to elaborate this
issue. We should give more importance
to this particular aspect also. The
implementation of land reforms would
increase productivity and production
which can give raw materials to our
industries. This would increase the
purchasing power of the people. This
would also. help in the rapid
industrialisatic ef our dountry. So, the
genuine implementation of land reforms
and rapid industrialisation of our country
and ensuring equal opportunity to both
sexes, men and women; otherwise we
cannot find a solution to the problem of
discrimination against women. We cannot
ensure equal status for women with men.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF

WOMEN AND CHILD
DEVELOPMENT) (SHRIMATI
BASAVA RAJESHWARI): We have

already given economic empowerment
and joint pattas.

SHRI RAMACHANDRAN PILLAL:
The economic issue is the basic issue. If
you shut your eyes to this basic issue, to
this problem ...... (Interruptions)......

SHRIMATI BASAVA
RAJESHWARI: Joint pattas are being
issued.

SHRI RAMACHANDRAN PILLAIL
Definitely it is one of the issues
recommended by the United Nations to
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all the countries in the world. When the
Government issues joint pattas, it should
be both in the name of husband and wife.
But we have not made amendments to
our laws for thé issuance of joint pattas.
Of course, we express some pious wish in
some of our documents. Let us do that
thing. There is no statutory provision. Of
course, Ministers speak on this issue. We
pass a certain resolution.

SHRIMATI BASAVA
RAJESHWARI: Some States are issuing.

SHRIMAIT MIRA DAS: Yes, the
State of Orissa is issuing joint partas.

SHRI RAMACHANDRAN PILLAI:
Whenever a patta is issued, it should be
in the name of both husband and wife. I
am glad that in some States they are
doing it. This is subject to correction. Bat
that should be dome by other States also.
So, this is an issue of male verus female
or female verus male. This is an
important social issue. We have to
address this most important social issue in
a comprehensive manner and try to find a
solution. This is only one of the methods
which will give relief to some of the
problems being faced by women. This
Bill has generated a healthy discussion on
all these issues. I hope that this will help
up in finding a genuine and proper
solution to the issue of inequality. Thank
you.

SHRI R. MARGABANDU (TAMIL
NADU): Respected Vice-Chairman, the
AIADMK party is supporting this Bill
because we, in Tamil Nadu, have already
legislated and implemented a thirty per
cent reservation, in all spheres, for
women. The hon. lady Member here has
said that Orissa has legislated for a thirty
per cent reservation. The Government of
Tamil Nadu has alrcady done it. After
our leader Dr. Puratchi Thalaivi has as-
sumed leadership of our party, she has
given- thirty per cent...... (Interruptions).

SHRIMATI BASAVA RAJESH-
WARI: Karnataka also has done it.
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SHRI R. MARGABADNDU:
........ thirty per cent of seats to women.
Now there are more than 30 lady MLAs
in the Tamil' Nadu Assembly. Likewise,
legislation was also made providing for a
thirty per cent reservation in panchayat
union elections. While creating job op-
portunities, this policy is implemented.
Women are given their due share. I can
quote an instance here. Recently, there
was a selection made by the Tamil Nadu
Public Service Commission to fill the
posts of District Munsif-cum-Magistrate.
There, my dauther was also selected
mainly on the basis of the thirty per cent
reservation. So, many ladies are getting
opportunities in Tamil Nadu and they are
serving well. As a matter of fact, to give
importance to women and to handle cases
involving women, in each and every dis-
trict of Tamil Nadu, all-women police
stations have been created. Investigations
relating to women are given to the
women police, especially in the cases
involving sexual offences.

We are also adopting a rule in Tamil
Nadu whereby only lady teachers have to
be appointed to handle classes up to the
V Standard. That is the rule in primary
schools. We have formed a Women De-
velopment Corporation in Tamil Nadu
and also have constituted another Corpo-
ration which gives loans to women for
starting small-scale indsutries, for welfare
measures and for agriculture. Widows
and deserted women are immensesly be-
nefited. Loans are given for purchasing
cows and other things so that these
women can earn their livelihood themsel-
ves and need not depend upon anybody.

There are several legislations in Tamil
Nadu for the welfare of women and we
are following them up. Our hon. friend
Mr. Ahluwalia has to think twice before
seeking the votes of women because he is
speaking against the policy of the
Government itself. Is it the policy of this
Government to ignore women’s rights?
As the hon. Member My.- Ranachandran
Pillai has said, [ think there should be a
right to property for women Under the
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Hindu Succession Act, women are given
equal rights only in the property of the

fater, not in the ancestral property. Re- -

cently, in 1988, there was a legislation.
Taht legislation empowers unmarried
daughters in Tamil Nadu to get equal
rights even in ancestral properties along
with sons. After 1988—a particular date
has been fixed—unmarried dauthers can
get equal rights in a property, even if it is
ancestral.

I would like to make a suggestion that

even the Hindu Succession Act should be

amended for giving equal to women just
like men. A dauhter should be given
equal rights- just like a son. There is also
a shortcoming in the Hindu Adoption
Act, 1956. According to this Act, for the
costody of a male child, the mother is the
natural guardian till that male child at-
tains the age of five years. The moment a
child completes~his fifth year and enters
the sixth year, the father becomes his
natural guardian. I myself conducted a
case of this type where the father of the
child was a teacher and the mother was a
housewife. There was a misunderstanding
between the husband and the wife and
the husband filed a petition for judicial
separation which prayer was granted by

the court. Then again, in the District

Court, a petition was filed by the hus-
band for the custody of the child and a
child who had just completed five years
of age, was handed over to the father.
The fate of the child was that the hus-
band could not take care of that small
child and ultimately, that child also died
because of non-protection.. So, my sub-
mission is that even the Hindu Adoption
Act has to be amended giving the right of
the natural guardianship of a child to the
mother and till a child attains a majority,
let the father and the mother be the
natural guardians. Now, up to the age of
marriage, the natural guardianship of the
daughter is with the mother. Just like
that, the Act has to be amended in order
to give that right to the male child also.

Now, the common feeling is that
woman is a child-bearing machine. That
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concept has to be removea from the
minds of the pcople and women should
be given due respect. Our Constitution
gives equal rights to women. But Mr.
Ahluwalia said: ‘“No, no right shold be
given to women.” Is it the policy of the
Government of India or the Congress
party? At the moment, the Congress
party is ruling almost the whole of India,
but there are only two women Chief
Ministers in the whole of India, that is,
one in Tamil Nadu and the other in Uttar
Pradesh. In the morning, the Prime
Minister said that men and women are
equal. I would like to know whether the
Congress party will come forward to
share the Chief Ministership of any State
with any women in any of the States.
Mere tall talk .is of no® use. Once you
corue forward with a suggestion, it must
be implemented. So, a legislation has to
be passed to this effect.

In Tamil Nadu, we are giving one per
cent reservation to widows. Because of
that quota, the widows are getting seats
in the MBBS as well as in the engineer-
ing courses. Likewise, we have adopted
several welfare measures and such
measures will have to be followed un-
iformly throughout India. If we are really
interested in the welfare of women and if
we are really interested® in giving .status
and dignity to women, then there should
be a uniform legislation throughout India,
reserving 30 per cent seats for them in all
spheres. With these words, I conclude my
speech.
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THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Shri John Fer-
nandes, only two minutes.

SHRI JOHN F. FERNANDES
(GOA): Mr. Vice-Chairman, Sir, I do
not want to say much. I cannot say
whether 1 support or oppose the Bill.
This Bill is very innocuous and this is a
very valid Bill. When we gave ourselves
the Constitution, we did not have any
discrimination. If you see certain Euro-
pean countries, for example, Switzerland,
that country gave the voting right to
women in 1971. This is a developed
European country. But In 1947 we gave
ourselves the Constitution. It is one of
the most advanced Constitutions, Mr.
Vice-Chairman, because we have copied
from six constitutions of the world and
there is no discrimination as far as gender
is concerned. 1 do not know whether the
demand made by my hon. colleague is
violative of a fundamental right, the right
of equality for job opportunities for
everyone. !

In an election year, Mr. Vice-Chair-
man, it becomes a fashion to raise a
slogan for resesvations %o have a mass
appeal for a certain community.

If we appeal to a certain gender of the -
community, I think, it is not proper. My
colleague has mentioned that 33% jobs
should be reserved in the Government,
that is, the Central and the State Govern-
ments. She has not spoken about the
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industrial sector. (Time bell) I will con-
tinue, Sir.

THE  VICE-CHAIRMAN (SHRI

SURESH PACHOURI): Now, we shall

take up the Government Legislative Busi-
ness.

THE SIXTH SCHEDULE TO THE®
CONSTITUTION (AMENDMENT)
BILL, 1998

THE MINISTER OF HOME AF-
FAIRS (SHRI S.B. CHAVANj: Sir, 1
beg to move for leave to introduce a Bift
further to amend the Constitution of
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India in its application tu the State of
Assam.

The question was put and the motion was
odopted

SHRI S.B. CHAVAN: Sir, I introduce
the Bill.

THE VICE-CHAIRMAN: The House
stands adjourned till eleven o’ clock, on
Monday. the 21st August, 1995.

The House then adjourned at
one minute past five of the
clock till eleven of the clock

on Monday, the 21st August,
1995.



